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This is an application filed by the Resolution Professional for
extension of period of Corporate Insolvency Resolution Process of
Apex Buildsys Limited by 30 days beyond 12.08.2019.

It is relevant to note here that Insolvency and Bankruptcy
Code (Amendment) Act 2019 has come into force w.e.f.
06.08.20109.

The third proviso of Sub-Section 3 of Section 12 of the

Amendment Act provides as under:

-



“Provided also that where the insolvency resolution
process of a corporate debtor is pending and has
not been completed within the period referred to in
the second proviso, such resolution process shall be
completed within a period of ninety days from the
date from the date of commencement of the
Insolvency and Bankruptcy Code (Amendment) Act,
2019.” |

In the present case it has been submitted at para 43 of the
application that “330 days as per the second proviso to Section
12(3) of the Insolvency and Bankruptcy Code, 2016 as amended by
Insolvency and Bankruptcy Code (Amendment) Act, 2019 are
coming to an end on 16.08.2019”.

In that view of the matter it is seen that the Insolvency
Resolution Process of the corporate debtor is still pending in the
present case and has not yet been completed though 330 days
from the commencement of CIRP has since expired. Accordingly,
under the aforesaid third proviso, the Insolvency Resolution
Process in the present case has to be completed within 90 days

from 06.08.2019 (commencement of the Amendment Act, 2019).



With the aforesaid clarification that in the present matter the
CIRP has to be completed within 90 days from 06.08.2019, the
present company application is disposed of.

Needless to say, that RP, CoC and other stake holders should
take affective timely steps to ensure resolution of the corporate
debtor in the line of objectives of the Code within the aforesaid

statutory period.
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